
TM CE 1trRZ.I AL1 1'J I$TR AT IVE TR UlqpL  
CUTTACK NCH3 CU11ACK, 

APPL.&AT LO 	op 
CUTTACK, THis 'fliL 7TH DAY OP 	a.,2000. 

Smt. Manjula Behera. 	 App1cant. 

Vrs. 

Ufllon of lndla& Othxs. 	•.S. 	 Respondents. 

OR 2NsThCT)Ns 

1 • 	Vbe the r It be referred to the reporters or r t? 

2. 	Whether it be circulated to all the Benchesof the 
Central Administrative Tribunel or not? 

to NAF~ASIHAM) (sorim SM) 
MSJUDC L) 	 VICE  
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NTRjL ADMlNIMRATZ& TRIBLUAL  
CUTE z.C< BE IH: CUTTk(. 

ORIGiNAb APPLZ.ATJON NO.192 F 22.8 
I3 ti 7th day of Apr'OOO. 

CORjj4 
THi 	HO 	JR3L1. Z1c • 	ZLU 	,V jr -CHA]}1. 

Th 	EO1L'OUkU MR • G .NAs ]MH?M ,M 1ELiI7 t IC Ii). 

Smt .ManJ ul. a Belie a,Aged abs Ut 	ye arc, 
Wife Of SriPurusottam Nath, 
Vi21:pata1diha,Vi$1nadjha,Djst .Mayuzbhaaj. 

t?çplicant. 

By legal practitioner: M/.B .S.Tripathy,M.K.Xath,Advocatos. 

..Ve reus..- 

• 	tkiion of India represented by its  Ch.f Postmaster 
General,orissa Cicle,Orjssa Secretariat 

Building, At/Pø Bhdaneswar,Djst ,Khuxda. 

Serinterzdent of post Offices,Mayuhanj Division, 
At/Po:/Dist:MayuJbhanj. 

$ispoix1ents. 

By legal practitioner * Mr .S.h .Jna,Additional StaL i..ng counsel 

OR D E R 

MR .SOMNATI-I SOM*VICE -.Ci.AJRM: - _-. 
In this Original Application 4/sJ.9 of 

the Ami.nistrati9ribunajs Act,1985,the applict 

has prayed for directing the Respondents to giw 

appo intme nt to the app]. ic n t in the post of E IPM 

which are lying vacant.por the pw.pose of considering 

this Origin1 applicati.on, it is not necessary to go 
into ft01D many facts of this case.It is only rcessery 

to note that the reglar E DBPM of Potaldiha BO hs 

provided the applicant Oas a substitute on his promotion 

to the postman cadre .Thereafter a regular selection was made 

# 
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and in the selection,applicant was not selected.She 

thereafter approached this Tribunal in O.A. No.470/91 

in which there was a stay order and by virtue of sirh 

stay order, applictthoth worked as a substitute to 

the post of EDJ3PMcontintd. 

29 	 tttiinately,her original application No.470/91 

was dismissed .A Review Appi ication filed by the appi icant 

was also rejected in order dated 14.1.1994 in RA No.46/93 in 

which the Tribunal mentioned that in case in future any 

vac ar y arise s in ne arby vi]. 1 age he r case may be Cons ide red 

for appointrnent.It is on the basis of these observations, 

the appi icant has approached the Tribunal again. 

3. 	Resporxents have pointd out that even after 

dismissal of the O.A. 470/91,applicant refused to hand 

Ve r the charge and ultimately with grtpursuatien 

and with the help of the Police charge could be taken over 

from her only on 14.12 .93 and she had unauthorisedly 

worked /occupied the post of EDBPM from 16 .9 .93 to 

14.12.1993.Resor1deflts have further stated that from 

1993s, she has never applied for any ED post nor has given 

any representation seeking any Job.It is only on 5.2.98 

after passage of five years she filed a representation 

for getting some alternative employmerit.This averments of 

the Re spondents that from1993 to 1998 she had never applied 

for any ED post nor has filed any reprentat ion for getting 

a post has not been denied by applicant.ftom this it is 

clear that the applicant is only approaching the Tribunal 

for making a direction without applying to the ipartmental 

AuthoLities as and when vacaries are not ified and vacancies 
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re nOti8d and applications soLht for. In view of this, 
we are not izlined to see any, direction to the Depa1tment al 
Authorities in terms of the-, prayer made by the applicant in 

this Original AppliCatirjn. 

4 • 	In vicw of the above, the Origiriaj. Ipplicati.on 

is held ft be without any merit and the sane is rejected 
but in the circumstances without any order as to costs. 

MB (JUDICI) 
	 (SOMNATH SON) 


